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BEFORE THE NATIONAL GREEN TRIBUNAL,
WESTERN ZONE BENCH, PUNE
ORIGINAL APPLICATION NO.61 OF 2025 (WZ)

Supreme Pallacio Co-operative
Dheme Soamly .. 0 L Applicant

Versus

State of Maharashtra & Ors ......Respondents

ADDITIONAL AFFIDAVIT IN REPLY ON BEHALF
OF __ RESPONDENT _ NO.3PUNE __ MUNICIPAL
CORPORATION (PMC).

I, Jaywant Baburao Pawar, Executive Engineer of the
Building Permission Zone 3 Department, PMC of the
Respondent Corporation having my office at Pune Municipal
Corporation Building ShivajinagarPune do hereby state on
solemn affirmation as under:

(1) I am working in the capacity of the Executive
Engineerin the Pune Municipal Corporation. I am filing
this Affidavit-in-Reply to oppose the contents of the
Application preferred and reliefs sought by the

Applicant in the above captioned matter. I am filing this



2)

®3)

4)
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present Additional Affidavit-in-Reply in compliance of
order dated 26/09/2025 passed by this Hon’ble
Tribunal.

[ am authorized by the Respondents to file this present
Affidavit-in-Reply in my official capacity and as such I
disassociate myself from any personal assertions made
against me by the Applicant in the present Application,
I have perused the documents brought on record by the
Applicant and have understood the contents of the
Application and based on the documents and
information available in relation to the said issue.

I say and submit that present application pertains to
violation of Air and Noise Pollution and C&D Waste
from the residential and commercial building done by
the Respondent No. 4-Project Proponent M/s Advik
Real Estate LLP at Survey No.291, Village Baner,
Taluka Haveli, District Pune within the limits of
Answering Respondent.

I say and submit thaton 28/05/2024 Answering

Respondent has visitedthe site in question and
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cautioned the No. 4-Project Proponent to abide the
compliance of Construction and Demolition Waste
under the Construction and Demolition Waste
Management Rules.

I say and submit that thereafter on 07/06/2024 present
Applicant has made complaint via email with the
Answering Respondent regarding the Noise and Air
Pollution from the site of Respondent No. 4-Project
Proponent. Hereto marked and annexed as “Annexure

R3-I” a copy of email dated 07/06/2024. Therefore, in

~ pursuance of site visit dated 28/05/2024 and upon email

notice dated 07/06/2024received from uponpresent
Applicant, Answering Respondent on 07/06/2024 has
imposed Rs 1,00,000/- penalty for the non-compliance
of Construction and Demolition Waste under the
Maharashtra Municipal Corporations Act, 1949. Hereto
marked and annexed as “Annexure R3-II” a copy of
Penalty Notice along with translation.

I say and submit that moreover, subject to cautioningthe

Respondent No. 4-Project Proponent, noncompliance
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was observed ultimatelyAnswering Respondent
hasissued Stop Work Notice dated 14/06/2024 to the
Respondent No. 4-Project Proponent, U/s 267 (1) of
Mabharashtra Municipal Corporations Act, 1949 and U/s
54 of Maharashtra Regional and Town Planning Act,
1966.

Hereto marked and annexed as “Annexure R3-III"a
copy of Stop Work order along with translation.

(7) 1say and submit thaton 20/06/2024 the Respondent No.
4-Project Proponent has deposited Rs 1,00,000/-
penalty. Accordingly, on 16/07/2024 Answering
Respondent has visited the site in question and has
observed as below:-

i. An acoustic system has been installed to prevent noise

pollution.

ii. A green net has been installed along the boundary
wall to prevent air pollution. :

iii. As per the rules of Maharashtra Pollution Control
Boardconstruction work is being carried out between

9.00 am to 7.00 pm.
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iv. The area is being excavated with a breaker without
using blasting.

v. Care has been taken to spray water on the tractor to
prevent dust from flying.

vi. Transporting ofConstruction and Demolitionwaste is
carried out in the truck, the road is being cleaned daily
to prevent any accident due to soil falling on the
public road.

In view of above observation, Respondent No. 4-Project
Proponent has takenthe necessary precautions/ measure.
Therefore, in pursuance of observation Answering
Respondenthas withdrawn the Stop Work Notice dated
14/06/2024 on 07/08/2024.

I say and submit that Answering Respondent has sanctioned
the plan under Maharashtra Regional and Town Planning
Act,. 1966 andUnifiedDevelopmentControl andPromotion
Regulations.

I say and submit that Answering Respondent has carried out
latestsite visit on 17/11/2025 andhas observed that

excavation work is completed andconstruction of basement
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work is going on. Hereto marked and annexed as
“Annexure R3-IV” a copy of site photographs.

I say and submit that all the prayers arcagainst the
Respondent No. 4-Project Proponent,howeverbased on suo
moto action taken and upon complaint received from the
Applicant the Answering Respondent has monitored the
compliance under the provision of Maharashtra Municipal
Corporations Act, 1949 and Maharashtra Regional and Town
Planning Act, 1966. Further it is submitted that allegation
made by Applicant herein regarding Air and Noise Pollution
to be dealt by respective authorities.Moreover, no relief is
prayed against the Answering Respondent.

Therefore,nothing ~ survives against the Answering

Respondent.
Exécutive Engineer
Building Development Dept. Zone No. 3
Pune Municipal Corporation %
~ Pune Respondent No. 3

Date: /12/2025 PMC
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VERIFICATION

I,Jaywant Baburao Pawar, Age:Adult,Executive Engineer, Building Permission
Department,authorized signatory for Pune Municipal Corporation do hereby state on
solemn affirmation that what is stated forgoing Para’s is true and correct to my own
knowledge and belief.

Solemnly affirmed at Pune

= e
€., “\ThisO day't-Délernber, 2025

29\ 8 Sl
194 NP\ Exive Engiost
£\ g Buiiding Development Dept. Zone No. 3

285 N1
P g

Pune Municipal Corporation ”

% Respondents No. 3

Adv. for Respondents No. 3

MTZI ~ “\OTED AND REGISTERED A~
", SERIAL NUMBER 2=

)' BEFORE ME

e

M. B. SONAWANE
NOTARY GOVT. OF INDIA
PUNE

g 4 DEC 2023
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Annexure R3-1

—————————— Forwarded message ---------

From: Commissioner Office (PMC) <mco@punecorporation.org>

Date: Fri, Jun 7, 2024 at 5:30 PM

Subject: Fwd: Serious concern over the excessive noise and dust due to construction activity for
Kohinoor Business Tower, Pan card Club Road, Baner, Pune

To: Prashant Waghmare <prashant.waghmare@punecorporation.org>, Building Permission Dept
<bp@punecorporation.org>, City Engineer <cityengineer@punecorporation.org>

—————————— Forwarded message ---------

From: Anil Mehta <anil.capt@gmail.com>

Date: Fri, Jun 7, 2024 at 4:28 PM

Subject: Serious concern over the excessive noise and dust due to construction activity for
Kohinoor Business Tower, Pan card Club Road, Baner, Pune

To: <aundhbaner@punecorporation.org>, <info@punecorporation.org>,
<prashant.waghmare@punecorporation.org>, <rajendra.muthe@punecorporation.org>,
<rraut@punecorporation.org>, <ydeshmukh@punecorporation.org>, mco@punecorporation.org
<mco@punecorporation.org>

Dear Sirs,

I am a resident of Supreme Pallacio co-operative Hsg Society , Pancard club
Road, Baner. I am writing to bring to your attention a pressing issue regarding the
ongoing construction activities by Kohinoor group taking place in the adjacent plot
of our society. The builders working on the site have been causing considerable
disturbances in the form of noise and dust, which have been greatly impacting my
daily life and well-being.This constant disturbance has made it difficult for us to
concentrate on our work or relax at home.

We have already sent mails to the builders both on individual basis as well as by
the society to the builder. I am attaching the letter sent by the society to the
builder. The trail mail has the letter sent to the builder which other residents have
also sent. The trail mail also has photographs of noise level which far exceeds the
permissible norm in residential area. However, till now no action has been taken to
mitigate or reduce the same.

I kindly request the relevant authorities to take immediate action to address this
issue and ensure that the builders adhere to regulations regarding noise levels
and dust control. It is imperative that measures are put in place to minimize the
impact of their activities on the surrounding residents, including myself.

I would greatly appreciate your prompt attention to this matter and look forward
to a timely resolution that will improve the quality of life for all those affected by
the construction work.

https://outlook.office.com/mail/inbox/id/AAQKADYwMDIhZThkLWQ2NTEtNDA4Ni05ZTRKLTIKOWRMZTgOMjYWZQAQALdh%2BCk8ZVNGjigwKJ...  2/11
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Thank you for your understanding and assistance.

Capt. Anil Mehta
Supreme Pallacio

Baner

PUNE 411045.

—————————— Forwarded message ---------
To,

The Director,
Kohinoor Group,
Pune

Dt : 03-Jun-2024

Dear Mr Krishna Kumar Goyal,

| hope this letter finds you well. | am a resident of Supreme Pallacio Co-operative Housing Society
and am writing to bring to your attention a pressing concern regarding the ongoing construction
project at Kohinoor Business Tower, Baner, Pune. While | understand the necessity of your project
and appreciate the progress being made, there are some significant issues that have arisen which
demand immediate attention.

Firstly, the noise generated by the construction activities has become excessive and disruptive to
the surrounding community. The continuous loud sound has affected our quality of life.
Furthermore, the prolonged exposure to such noise can have adverse effects on health and well-
being. | am adding the screenshot of the sound levels measured at different times.

Secondly, the accumulation of dust particles in the air and on nearby properties has become a
cause for concern. Not only is it unsightly, but it also poses potential health risks to those living in
close proximity to the construction site. The dust particles can exacerbate respiratory problems and
allergies, particularly among vulnerable individuals such as children and the elderly.

Given the gravity of these issues, | urge you to take immediate action to address them. Here are
some steps that can be taken to mitigate the impact:

1. Implement Noise Reduction Measures: Explore ways to minimize noise levels during
construction, such as using quieter equipment and installing sound barriers around the site.

2. Dust Control Measures: Implement effective dust control measures, including regularly
watering down the site, covering materials that generate dust, and installing dust barriers

https://outlook.office.com/mail/inbox/id/AAQKADYwMDIhZThkLWQ2NTEtNDA4Ni05ZTRKLTIKOWRMZTgOMjYWZQAQALdh%2BCk8ZVNGjigwKJ...  3/11
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where necessary.

3. Community Engagement: Keep the local community informed about the measures
being taken to mitigate noise and dust pollution. Open communication and transparency
can help alleviate concerns and foster goodwill among residents.

4. Compliance with Regulations: Ensure that the construction activities comply with all
relevant noise and environmental regulations set forth by local authorities.

It is imperative that these issues are addressed promptly to minimize further disruption and ensure the
well-being of the community. I trust that you will take this matter seriously and take the necessary
steps to rectify the situation.

I would appreciate it if you could provide us with an update on the actions taken to mitigate noise and
dust pollution within the next 2 days. Our society manager has already raised these concerns to Mr.
Sandip Fatangare, Assistant Manager, KBT- Baner; however has not received proper revert on the
action plans as yet.

Thank you for your attention to this matter.

Sincerely,

https://outlook.office.com/mail/inbox/id/AAQKADYwMDIhZThkLWQ2NTEtNDA4Ni05ZTRKLTIKOWRMZTgOMjYWZQAQALdh%2BCk8ZVNGjigwKJ...  4/11
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Purva Gaur / Neeraj Gaur

https://outlook.office.com/mail/inbox/id/AAQKADYwMDIhZThkLWQ2NTEtNDA4Ni05ZTRKLTIKOWRMZTgOMjYWZQAQALdh%2BCk8ZVNGjigwKJ...  5/11
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